
 

Sir, ‘Health’ is in the State List. But, for grabbing the power of the States, THE 
Union Government is making a lot of regulations for the schemes. Disbursement of 
money under the schemes is used as a tool for destroying the development of the 
concerned States.  In 2005, when NRHM was started, the Government said that the 
Union Government will provide accessible, affordable and quality healthcare for rural 
population, especially the vulnerable groups. Now, the name has been changed to 
NHM. But the scheme is running in the opposite direction! For extending the 
availability of better healthcare, the Union Government should provide money to the 
States.  

The States have made huge investment in health sector. The Union 
Government is telling that they do not have enough money for health sector. The 
Union Government is spending a very less amount. It is only 0.27 per cent of the 
GDP! There is a lot of space for improvement. Strengthening the States is one of the 
solutions for providing better healthcare facilities; not bypassing the right of the 
States. That is against the spirit of the Constitution. That will destroy the entire 
healthcare system, not only in rural India, but also in urban areas.  

Now, here, in the House, Karnataka is requesting for its share in the health 
sector; West Bengal is requesting for its share; Tamil Nadu is requesting, Telangana 
is requesting and Kerala also requesting for their share.  All across India, interests of 
the States are trampled upon by the Union Government. So, I request the intervention 
of the Union Government for protecting the healthcare system of our nation. …(Time-
bell rings.)… Thank you, Sir.                                        

 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Dr. V. Sivadasan: Shri A. A. Rahim (Kerala), Shri 
Jose K. Mani (Kerala), Shri P. P. Suneer (Kerala), Shri M. Shanmugam (Tamil 
Nadu), Dr. John Brittas (Kerala), Shri Niranjan Bishi (Odisha), Shri Sant Balbir Singh 
(Punjab), Shri R. Girirajan (Tamil Nadu), Shri P. Wilson (Tamil Nadu), Dr. Sasmit 
Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Dr. Kanimozhi NVN Somu (Tamil 
Nadu), Shri M. Mohamed Abdulla (Tamil Nadu) and Shri Haris Beeran (Kerala).                          

Now, Shri Ramji Lal Suman: Need to take measures to resolve farmers' 
problems. 

 
Need to take measures to resolve farmers’ problems 

 
Ǜी रामजी लाल सुमन (उǄर Ģदेश): उपसभापित जी, पूरा देश जानता है िक एक लबें समय से 
िकसानȗ का आंदोलन हमारे देश मȂ चल रहा है। यȗ तो उनकी कई मागंȂ हȅ, लेिकन सबसे महत्वपूणर् 
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मागं यह है िक फसलȗ का जो न्यनूतम समथर्न मूÊय घोिषत िकया जाता है, एमएसपी घोिषत 
िकया जाता है, उसको कानूनी गारंटी िमलनी चािहए। उपसभापित महोदय, मȅ देश के िकसानȗ के 
Ǜम को Ģणाम करता हंू िक उन्हȗने अथक Ģयास करने के बाद इस देश को अन्न के के्षतर् मȂ 
आत्मिनभर्र बनाया है।  िकसान खुद भखूा रहा, लेिकन उसने देश की आवÌयकताओं को पूरा 
िकया।   

उपसभापित महोदय, सबसे ज्यादा तकलीफदेह यह है िक इस आंदोलन को खत्म करने 
के िलए सरकार की ओर से जो Ģभावी पहल की जानी चािहए, वह Ģभावी पहल नहीं की गई।  
महोदय, आप जानते हȅ िक िकसान नेता जगजीत िंसह डÊलेवाल एक लबें समय से अभी भखू 
हड़ताल पर हȅ।  17 माचर् से सरकार ने घोिषत िकया है िक वह िकसानȗ के गेहंू की खरीद करेगी।  
उपसभापित महोदय, मȅ दावे के साथ कह सकता हंू िक िपछली बार भी िकसान खुले बाजार मȂ 
ज्यादा गया और सरकारी खरीद कȂ दर्ȗ पर कम गया।  िÎथित यह है िक एमएसपी की कानूनी 
गारंटी िमलने के कारण िकसान की Ģाथिमकता खुला बाजार होती है। मȅ दावे के साथ कह सकता 
हंू िक सरकार ने जो गेहंू खरीद का लÑय तय िकया है, सरकार िकसी भी कीमत पर उस लÑय को 
ĢाÃत नहीं कर सकती है। 

उपसभापित महोदय, लोग खेती करना छोड़ रहे हȅ। कृिष के Ģित लोगȗ का आकषर्ण खत्म 
हो रहा है। आप सब जानते हȅ िक इससे पहले जो आंदोलन हुआ, उसमȂ तमाम िकसान शहीद हुए 
और िकसानȗ पर असत्य मुकदमे लगे।  वे असत्य मुकदमे आज तक वापस नहीं हुए।   

उपसभापित महोदय, सबसे ज्यादा तकलीफदेह यह है िक यह जो न्यनूतम समथर्न मूÊय 
तय करने वाली किमटी है, कृिष मंतर्ालय के अधीन सयुंƪ सिचव इसका अध्यक्ष होता है। न तो 
उसमȂ िकसानȗ के नुमाइदें होते हȅ, न ही कृिष िवशेषज्ञ होते हȅ। यह एक बहुत गंभीर मामला है। 
 उपसभापित महोदय, मȅ आपके माफर् त यह आगर्ह करना चाहँूगा िक िकसानȗ की 
समÎयाओं का हल तब तक नहीं होगा, जब तक एमएसपी को कानूनी गारंटी नहीं िमल जाती।  
इसिलए मȅ आपके माफर् त िनवेदन करना चाहँूगा िक सरकार िकसानȗ की पीड़ा को समझे और 
तत्काल इस देश मȂ घोिषत करे िक िकसानȗ को न्यनूतम समथर्न मूÊय िमलेगा। ...(समय की 
घंटी)...  
 
MR. DEPUTY CHAIRMAN: The following hon. Members associated themselves with 
the matter raised by hon. Member, Shri Ramji Lal Suman: Shri Saket Gokhale (West 
Bengal), Shri R. Girirajan (Tamil Nadu), Shri P. Wilson (Tamil Nadu), Dr. Sasmit 
Patra (Odisha), Dr. Fauzia Khan (Maharashtra), Shrimati Phulo Devi Netam 
(Chhattisgarh), Dr. V. Sivadasan (Kerala), Dr. Kanimozhi NVN Somu (Tamil Nadu), 
Dr. John Brittas (Kerala), Shri M. Mohamed Abdulla (Tamil Nadu), Shri P. P. Suneer 
(Kerala), Shri Ritabrata Banerjee (West Bengal), Shri M. Shanmugam (Tamil Nadu), 
Shri Sant Balbir Singh (Punjab), Ms. Dola Sen (West Bengal), Shri Niranjan Bishi 
(Odisha) and Shri A. A. Rahim (Kerala).  

Shri Mayankkumar Nayak; Demand to start Mehsana-Mumbai flights under 
Regional Connectivity Scheme (RCS)-UDAN (Ude Desh Ka Aam Nagrik). 
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